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In, The Central 	Tribunal 
GUWARATU BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	 9 	OF 1992 

Applicant(s) 	 A 

H 	Respondent(s) Uo 

Advocate for Applicant(s) -'-- 	g. 

Advocate for Respondent(s) J• 
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List on 30.4.98 for admission along-

with M.P..66/98. 

Me r 	 Vice-Chairman 

List on 18.5.98 for admission along-
with M.P.66/98. 

Mem r 	 Vice-Chairman 
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on 1-6-98k 

M Se r- 	 Vihan 

p.. ,, . 

/ 

51;v- 

: a' 

8-6-98 1 

I' 

, 

(4 

7#X. 

In view of the ordr pased in 

ijsc.PtitiOn 1'o66/98 the O4iginal 

pp1i.at.ion No.54/98 is trealked as being 

Eiled within time. 

'ie have heard Mr.R.Dutt?  1eare 

:ounsel appearing on behalf f the 

.pp1ic.nt and tir.G.arma !eaJrn 	dal. 

.G.30C. M.r.Dutta submits tht this 

rribunal by order dated .l2-l-9O passed 

in O.A.No.218/90 disndssed the said 

Drigina ApplIcation as not .rHintainab1c 

oeing harrd by limitation, riowever 

ave a dIrection to the respondents 

to conier the case of the Applicant. 

But this has hot been done up till now. 

'Ië direct the respondents to conider 

the case of the applicant syipathetit I 

cally and to dispose of therepresdntaii-

tion filed by the applicont Within 2, 

nonths time. Within tS dayS the 

cont i/- 
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8698 	the applicant may fi1é fresh represe1tatjon, 

If such representation is filed- by the 
applicant within 15 days the' rspondents -
shall d,i-sposeo the repzesntat±on'ai'so, 

ccordingiy, this O.A. is disposed 
of. No costs, 	 ' 

Member 	 ViceChajrran. 
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